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Obsenration of \IIBSEDCL on draft CERC (Connectivity and General Network
Access to the inter-State Transmission System) Regulationsr 2O2L

As per Draft Regulation Amendment proposed Reason

17.1 (ii) &
(iii)

(ii) A buying entity connected to
intra-State transmission system;
(iii) A distribution licensee or a
Bulk consumer, seeking to connect
to ISTS, directly, with a load of 50
MW and above;

Optimum use of STU

network and realization of
sTU charge, proper state
transmission system
planning commensurate
with applied GNA.

18.1 (a) (a) GNA for a (i) State including
intra-State entity(ies) and (ii) other
drawee entities, shall be the
average of "A" for the financial
years 2O18- 19, 2Ol9-2O and
2O2O-21: where,...

(a) GNA for a (i) State including intra-
State entity(ies) and (ii) other drawee
entities, shall be the average of "A' for

recedin UJ three t$e financial
years before the FY of the
implementation of this
Rezulation@
2020-2*and revised each vear for
subsequent year on the basis of last
three FYs: where

To keep the GNA dynamic
and adjustment on yearly

basis and it will also help
in the transmission
planning.

18.1 (e) (e) GNA deemed to have been
granted to STU under clause(d) of
this Regulation, shall be segregated
for each intra-State entity,
including distribution licensee, by
the respective SLDC, and intimated
to STU, Nodal Agency and NLDC
within 1 month of publication of

(e) GNA deemed to have been granted
to STU under clause(d) of tl..is
Regulation, shall be $egregated for
each intra-State entity, including
distribution licensee, by the respective
SLDC, and intimated to STU, Nodal
Agency and NLDC within 1 month of
publication of details by the Nodal

To ensure applicability of
GNA to each interstate
entity by SLDC. After
implementation of GNA,

State as a whole will be

the beneficiary of CTU as

the GNA quantum will be

derived on the basis of the t,,1l)tt/

,,t )

Clause No.
(ii) A buying endty connected to intra-
State transmission system for the
quantum and period havinq
Transmission Service Areement (TSAI

with STU;
(iii) A distribution licensee or a Bulk
consumer, seeking to connect to ISTS,
directly, with a load of 50 MW and
above subiect to havine TSA with STU
for the same quantum & period;
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Agenry under clause (d) of this
Regulation.
Previded thet in eese an StDC f^:ts te
@
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@hemonthly
transmission charge biil will be
claimed from STU being deemed GNA
grantee. Based on ttre segregation
done by SLDC, STU will collect the
monthly tralsmission charge from the
intra state entities and disburse the
same to CTU.

drawl of the state as a

whole for which erstwhile
DIC Discom(s) is/are not
only responsible. The
overall drawl of the state
also contributed by other
non DIC Discoms if any,

OA Customers etc.
Hence, state GNA charge

should not be claimed

/imposed on the erstwhile
DIC Discoms.

79.2 STU, on behalf of intra-State
entities including distribution
licensees, may apply, once in a
financial year (starting from the
financial year following the
frnancial year in which these
regulations have become effective)
by the month of September each
year, for additional GNA for the
next 3 (three) frnancial years, with
entity-wise segregation indicating
GNA within the region and from
outside the region, as stipulated in
the Detailed Procedure for
Connectivity and GNA issued in
accordance with Regulation 39.1:
Provided t]:at such additional GNA
quantum to be added in each of
the next three financial years shall

STU, on behalf of intra-State entities
including distribution licensees, may
apply, once in a financial year
(starting from the financial year
following the frnancial year in which
these regulations have become
effective) by the month of September
each year, for additional GNA for the
next 3 (three) financial years
indicating year wise additional GNA
requirement of each entities, with
entity-wise segregation indicating GNA
within the region and from outside the
region, as stipulated in the Detailed
Procedure for Connectivity ald GNA
issued in accordance with Regrrlation
39.1: Provided that such additional
GNA quantum to be added in each of
the next three financial vears shall be

To accommodate PPA

tenure of less than 03
years for avoiding
unnecessary burden on
end consumers.
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details by the Noda.l Agency under
clause (d) of this Regulation.
Provided that in case an SLDC fails
to provide such segregation, the
pro rata GNA shall be allocated to
each intra-State entity in the ratio
of their Long Term Access and
Medium Term Open Access, as
included in the first bill raised in
the previous month under the
Sharing Regulations.
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be applicable from a specified date
of tJre respective financial year.

appiicable from a specilied date of the
respective financial year.

2s.1 (a) (a) For an entity covered under
clause (i) of Regulation 17.7 ol
these regulations, STU may
relinquish GNA on behalf of
identified intra-State entity. The
relinquishment charges shall be
equ aJ to 6O times the transmission
charges paid by such intra-State
entity for the last billing month
under the Sharing Regulations,
corresponding to the relinquished
quantum.

(a) For an entity covered under clause
(i) of Regulation 77.1 of these
regulations, STU may relinquish GNA
on behalf of identified intra-State
entity. The relinquishment charges
sha.ll be equal to average transmission
charge for 36 monttrs or up to the date
of re-allotment of GNA whichever is
earlier6e----times---*he- riedlen
eherges-paid by such intra-State
entity for the last billing month under
the Sharing Regulations,
corresponding to the relinquished
quantum.

To avoid double charging
in case of reallocation of
GNA as well as reducing
the financial burden on

the consumers.

T-GNA granted under Exigency
application category or under
Advance application category for a
period not exceeding one month
cannot be revised.

T-GNA granted under Exigency
application category or under Advance
application category for a period not
exceed two eae---*enth
calnot be revised

32.2 T-GNA granted under Advance
application category for a period of
more than one month may be
reduced for the balance period with
a prior notice of one (1) month by
the T-GNA grantee: Provided that
applicable T-GNA charges for the
quantum of T-GNA granted shall
be payable for the notice period of
one (1) month.

T-GNA granted under Advalce
application category for a period of
more than one month may be reduced
for the balance period with a prior
notice of O3 (three) davs ene-{4-eenth
by the T-GNA grantee: Provided that
applicable T-GNA charges for the
quantum of T-GNA granted shall be
payable for the nedee period of O2
(two) days bevond the notice period.
eue{+i-Eea+h

As per existing Short Term
Open Access Regulation

and also to reduce burden
of end users.
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32.r As per existing Regulation
and also to reduce burden
of end users.


